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Under Rule 130 of the Tamil Nadu Legislative Assembly Rules, the following Bill which
was introduced in the Legislative Assembly of the State of Tamil Nadu on 14th September
2011 is published together with Statement of Objects and Reasons for general information:—

L.A. Bill No. 24 of 2011

A Bill to repeal the Chennai City Police (Extension to the Chennai City
Suburban Area) Act, 2008.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-second
Year of the Republic of India as follows:—

1. (1) This Act may be called the Chennai City Police (Extension to the Chennai City
Suburban Area) Repeal Act, 2011.

(2) It shall be deemed to come into force on 24th August 2011.

2.  The Chennai City Police (Extension to the Chennai City Suburban Area) Act, 2008
(hereinafter referred to as the repealed  Act) is hereby repealed.

3. (1) With effect on and from the 24th day of August 2011, the local area comprising
the limits of the police stations specified in the Schedule to the repealed Act shall stand
transferred and become part and parcel of the City of Chennai as notified under the
Chennai City Police Act, 1888 (Tamil Nadu Act III of 1888).

(2) The police force functioning under the repealed Act immediately before the 24th
day of August 2011 (hereinafter in this section referred to as the existing police force) shall,
on the 24th  day of August 2011, be deemed to be the police force constituted under the
Chennai City Police Act, 1888 (Tamil Nadu Act III of 1888) and every member of the
existing police force holding the office immediately before the 24th day of August 2011 shall
be deemed to be appointed on the 24th day of August 2011 as members of the police force
for the City of Chennai.

(3) The repeal of the repealed Act shall not affect,—

(a) all proceedings (including by way of investigations) pending before any
police officer of the existing police force immediately before the 24th day of August 2011,
shall be deemed to be proceedings pending before him in his capacity as the holder of the
office to which he is appointed under the repealed Act and shall be dealt with accordingly.

(b) Where any power or function which may be exercised or discharged under
any law by the Commissioner of Police or other police officer, as the case may be, for
Chennai City Suburban Area in the capacity of an Executive Magistrate under the repealed
Act shall stand transferred to the Commissioner of Police for Chennai or other police officer,
as the case may be, and the officer to whom such proceedings stand so transferred shall
either proceed de novo or from the stage of such transfer.
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STATEMENT OF OBJECTS AND REASONS

On the 24th August 2011, the Hon’ble Chief Minister has announced on the floor of the
Legislative Assembly for formation of  Greater Chennai Police Commissionerate by merging
Chennai Suburban Police Commissionerate  with the Chennai City Police Commissionerate
for better administration. Accordingly,  the Government have issued order to merge the
Chennai Suburban Police Commissionerate with the Chennai City Police Commissionerate
to form a Greater Chennai Police Commissionerate.

2. To give effect to the above order, it has become necessary to repeal the Chennai City
Police (Extension to the Chennai City Suburban Area) Act, 2008 (Tamil Nadu
Act 54 of 2008).

3. The Bill seeks to achieve the above object.

J JAYALALITHAA,
Chief Minister.
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FINANCIAL MEMORANDUM.

The Bill when enacted and brought into operation would involve expenditure from the
Consolidated Fund of the State. It is, however, not possible at this stage to estimate the
expenditure with any degree of accuracy to be incurred as a result of the proposed
legislation.

J JAYALALITHAA,
Chief Minister.

A.M.P. JAMALUDEEN,
Secretary.


